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~ACT No. XV oF 1918,

[ PassEp BY THE ‘INDL’LN LEGISLATIVE COUN_ch.]

(Recewed the assent of the  Governor General on the 120k
Septem&er, 1918.)

An Act to termlnate doubts wh1ch have‘
arlsen as to the continuance in forse of

= not1ﬁcatxons orders and rules made or

" issued under the Enemy Trading Ordmance v
1916 ; :

HEREAS doubts have arisen- a8 to the: con-
: tinuance -in foree of notifications, orders and
Vot 1916. -rules made orissued under the Knemy Trading Ordi-
‘nance, 1916, after the repeal of the said Ordinance
X of 1916, by the Enemy Trading Act, 1916, and itis expedient
o terminate sueh doubts, It 1s hereby enacted as
follows —_ a

1.7 This Act may be called the Enemy Tradmg Short title.-
Orders (Validation) Act, 1918.

9. Dvery notification; order or rule. whlch was Orgerstinade
made or issued under any provision of the Enemy }f’;pﬁy}ﬁmd
¥ of 1916. T;adl.ng Ordmarce, 1916, and which was in -force ing Ordinance

-immediately prior to tlie repeal of the said Ordinance, s b wor™®

+shall be. ‘deemed .t0 have continued “in force notwith- elways to

have been,
standlng such . repeal, and to have been madé: Or s &

X of 1916, 1ssued under the Enemy Tradmg Act, 1916




